[22 December, 2003) RAJYA SABHA

SECRETARY-GENERAL Madam, | have to report to the House the
following messages received from the Lok Sabha, signed by the
Secretary-General of the Lok Sabha —

(1)

“In accordance with the provisions of rule 120 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed
to inform you that Lok Sabha, at its sitting held on the 15th
December, 2003, agreed without any amendment to the Merchant
Shipping (Amendment; Bill, 2003, which was passed by Rajya
Sabha at its sitting held on the 30th July, 2003 "

1)

“In accordance with the provisions of rule 120 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am
directed to inform you that Lok Sabha, at its sitting held on the
19th December, 2003, agreed without any amendment to the
Indian Medicine Central Council (Amendment) Bill, 2003, which
was passed by Rajya Sabha at its s:itting held on the 5th
December,2003 "

THE DEPUTY CHAIRMAN Now, we will take up the Short Duration
Discussion on the fake stamp paper scam in the country Shn Prithvirg)
Chavan -

SHORT DURATION DISCUSSION
on the Fake stamp papers scam in the country involving several
thousand crores of rupees

SHRI PRITHVIRAJ CHAVAN (Maharashtra) Thank you, Madam
Chatrperson Counterfeit stamp paper scandal, which has rocked the
country, s unprecedented in the history of this country to say the least.
The extent of revenue (088, aithough this revenue was due only to the
State Governments, s mind-boggling

(SHR| RAMA SHANKER KAUSHIK in the Chair)

And, even today, Government has not come forward with the exact
extent of the revenue lost by ali the State Governments taken together
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ever since the counterfeit printing operations began Very responsible
functionaries of the Central Government have themselves contributed
to the confusion by alluding to the very big numbers And, | think, as
a result of this discussion, the country wiil be grateful if the Union
Finance Minister officially puts to rest the speculation about the extent
of damage, what it could have done to the finances of the State
Government and also where has this money gone Sir, very responsible
journals have quoted figures of something ke Rs 32,000 crores,
Rs 39,000 crores The lawyer representing this Mr Telgi has even
gone higher And, even now, no official figure, a State-wise break-up
of who could have lost what kind of revenue, has come from the
Government It s a difficult task, but not an iImpossible one It should
not be difficult for the Government to reconcile as to what was the
total amount of transaction entered into the Registrar's Office in each
State, the total amount of stamp papers and stamps officially sold
through the treasuries, shipments made by the india Security Press
All these numbers are availlable and with a little bit of estimation, one
could get at this figure And, let us put to rest at once, at one time, all
these wild allegations and wild speculation as to what i1s the extent of
this scam Sir, | would like to divide this whele scandal into two broad
categones One s what happened in the States wherever this scam
broke out We hear that there are major developments in nine States,
papers were scld in 17 States, and 77 or 80 cies, but the man
operations were focussed on two States—Maharashtra and
Karnataka—because the coperations cf printing took place n
Maharashtra and the man, Mr Teigi belonged to Karnataka He was
apprehended, arrested many times, let off He was given a royal
treatment by police officers and all that 1s one aspect of the case,
involvement of police officials and involvement of maybe higher-ups
That ts being enquired into by the two Special Investigative Teams
constituted by the State Government of Karnataka and the State
Government of Maharashtra Maharashtra's SIT (s working under the
directicn of the Bombay High Court, not under the State Government
as a result of a Public Interest Litigation filed by the social activist,
ShriAnna Saheb Hazare, and other NGOs And everybody, including
the High Court, which 1s directing this investigation under the leadership
of a retired police officer, everybody 1s happoy about the way the SIT Is
investigating this case The Karnataka SIT also has made major
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breakthroughs and that Special investigative Team 1s aiso moving
closer towards finishing the investigation, fting charge-sheets and
prosecuticn will be launched soon Thatis one aspect

But, there is the second aspect which deals with the entire machinery
of prnnting securty documents, whether it 1s currency notes, secunty
stamps, postage stamps which Is the sole responsibility of the Central
Government, the Ministry of Finance, and, # 18 the Ministry of Finance
which supervises the operations of iIndia Secunty Press, Nashik or
Hyderabad, or even the paper mills which are at Hoshangabad, Dewas,
and, the mints that operate in the country

The duplicate or the counterfeit stamp racket would not have taken
place, had the secunty presses from India Secunty Press, Nashik not
been sent out of the premises in good working conditions alongwith
working pnnting dyes which were used to print the actual stamp papers
and stamps including the special inks that are used to print, and, also
the security papers on which these stamp papers are printed All the
matertal, equipment was allowed tc go out of the premises of india
. Secunty Press, Nashik, by means of auction, calling the matenal as
scrap There was complete collusion at the highest level between the
culpnit, Telgi and his associates, and, people working and supervising
in the Indra Secunty Press operations

(MR CHAIRMAN n the Chair)

This aspect, which 1s the sole responsibility of the Central
Government, must be thoroughly discussed in this House because
the Central Government I1s respansible to this Parlament Therefore,
Sir, | demand that the Union Finance Ministry should tell us as to what
has been the exact extent of the revenue loss by each State
Government year wise This data can be collated from Reserve Bank
of india, from State Governments, and, even from NGQs, which publish
information The organisations like CMIE can provide the data But
this data must be collected, and, we must officially kill all the rumours
that are floating around

| saw the official figures given by the Union Finance Minuster He
has only given the figures, in the other House, about the amount of
papers that were confiscated, and, that 1s the figure of Rs 3,300 crores
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in one consignment caught in a Indica car in Pune, stamp papers worth
face value of Rs 2,100 crores were seized Sir, tn one consignment, in
one delivery in one city, the amount of the face value of the papers is
Rs 2,100 crores, and, this was spread {0 19 States and 77 cities If you
just multiply it by the number of cities where the operation existed, a
mind-bogghng picture appears That s why he must assure the country,
whatever 1s the loss, we will have to face it {Inlerruptions) Varwous
figures Itke Rs 32,000 crores, Rs 36,000 crores, and, even Rs 60,000
crores are coming Sir, never has the Finance Ministry given the exact
Stale-wise, and, year-wise break up of what ;s the iikely revenue loss
Also whatever is the revenue loss, where has this money gone? What s
the end use of this money? Is this money being used to finance terronist
activities? The Deputy Prime Minister has pointed out in the direction of
IS1, his favourite target, and, also indicated international underworld
involvement in 1t Is st true? Please tell us The Union Home Minister
shoutd come to us and tell us, what is the nexus Has this money gone
Into the stock market? We are all very happy, and, rnightly so, that stock
market 1s buoyant But, 1s there any nexus? Even, take the strong rupee
Has the money gone out and come back through the Fil route?

The country must be assured, because financial scandals happen
eve:rywhere in the wortd But, it 1s a robust ecocnomy that catches these
scamsters and punishes them

| will also come to a related issue The Fmance Minister has
assured the country about the legality of the documents entered into
using either genuine or counterfeit stamp papers He has assured that
all these transactions are valid That i1s good But, at the same time,
you must tell the country about what 1s going tc happen in future
Many States have stopped accepting documents on paper they need
franking machines, demat has started Karnataka Govemment, for
example, does not now accept any documents in paper form, paper
stamps and stamp paper They use franking machine The maharashtra
Governments voluntanly using franking machine The Union Finace
Minister must assure the country that this 1s what 1s going to happen
tn each state Even though it 1s a State subject, it should certainly be a
coordinated effort

Now, | would like to come to the unnecessary controversy about
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handing over the probe to the CBI Very semor functicnanes of this
Government have nsinuated that somebody wants to protect some guilty,
and that is why the States are continuing these invesligations, and
not wilhng to give to CBIL, | don't think anyone has any objection to
guiity being brought to the book, the guilty being punished No matter,
how high and which party or which political system, which Government
official 1s involved. He musi be punished It s a heinous crime It has
a potential of destabhising the economy of this country and nobody
has any objection to any investigative agency reaching to the bottom
of thus whole mess and punishing those who are guitty But unnecessary
statements about State Government's not handing over the probe to
CBI. unnecessary controversy has been raised by very senior
functionaries of this Government dunng election campaigming | do
not want to name them The whole country knows | think, there s a
need for pohtical parties across the pohtical divide to unite and get to
the bottom of this whole mess without getting any pofiticial mileage
out of it One can cite examples on both sides There has been an
example of a particular officer being appointed to a positon of General
Manager of Stamp Department of India Secunty Press A letter written
by very senior functionary, as a matter of fact, alleged to be a Member
of thrs House, to the then Finance Minister requesting to appoint this
particutar person by the name of some Ganga Prasad Chowdhary as
the head of the Stamp Paper Operation Was he appomted? Did any
direction go from Deltw to appoint this particular officer? This 1s a very
serious business

Sir, Fwill now come {0 the role of the ISP There is a need to lock
at this whole business of how we print our currency notes, how we
print our security documents, whether they are postage stamps or
revenue stamps or stamp paper—judicial or non-judicial—and also
our coinage is completely controlled by the Central Government
Sir, there are questions which need to be answered You cannot push
them under the carpet. How many printing presses were sold in good
condition? How many have peen found? There are reports that ten
printing presses were sold The union finance Minister has said about
five were sold and two have been found Then where are others? Why
usable printing dyes were atlowed to go out? Why were they not defaced?
Why were they even allowed to leave the premises? Why the ink went
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out? Why the paper went out? Was the paper smuggled from Nashik
or was it smuggled from printing paper milis at Hoshangabad and Devas
which manufacture security paper The whole system 1s breached with
the active collusion of people working in the system And unless they
nad hinks with the highest authonties in the country, | don't think such
a huge breach of secunty could have taken place A thorough
investigation of operation of ISP and all related security printing
arganisations 1s required

There 1s aiso a problem How did this whole marketing operation
start? A shortage of stamp papers and stamp adhesives was contrived
by the ISP Shipments were not made If somebody asked for Rs 100
crore worth of stamp papers, only for Rs 10 crores were sent out and
artificial scarcity was created VWhen people wanted to buy papers, this
gentleman came and offered stamp papers at thier doorsteps for a discount
and also kickbacks, and the whole marketing linkages began There is
on reccrd an evidence of headquarters of the life Insurance Corporation
(LIC), which uses adhesive stamp papers an insurance policies. This
man went to LIC and offered a huge discount officially and perhaps
unofficially as a kickback, and there was a circular by the LIC
headquiarters naming one particuiar company, an assosicate of Telgi A
circula went out from LIC beadquarters that all the stamps required by
LIC off.cers should be bought from this one company | have the name
of this company here Now, how did this happen? Nobody bothered to
check up Why was there a shortage”? The Finance Minister not bothered
whether there was shortage of stamp papers, and there was a need o
actonit Nobody There are reports of huge consignment of stamp paper
shipped from Nashik which were stolen in transit Stolen from Raitway
wagors Stolen and what happened? They were sold because they were
genuine stamp papers, and not only that, people who had paid advance
money, State Governments which had paid advance money to get this
consignment, were even compensated A huge racketin delivenng stamp
paper and getting them stolen and using them to esfablish a marketing
link was set up and everybody was sleeping, or probably collaborating
Having set up his marketing network, door delivery, discounts, whole
dealer network, sub-dealers and State-wise wholesale deaters, Mr Telg
went up the value chain He went in for what 1s known as vertical
integration He started manufacturing And that 1s where presses were

340



[22 December, 2003] RAJYA SABHA

bought, people were bribed, key officials were appointed to key positions
with the coflusion of the highest people in the country, and this racket
went on and on tight under the noses of the highest functionarnes n
this country Ail this needs a thorough probe and assurance that what
hapgened in the case of stamp papers and adhesives stamps scam
will not happen in the case of currency notes, coins and other high
value documents and instruments Sir, there are many facets to this
whole controversy, but | will be failing in my duty of | do not appreciate
the role played by certain NGOs and particularly social activist, Anna
Saheb Hazare in Maharashtra, who filed a PIL. Perhaps if that had not
happened, the collusion at various levels, even in the State
Governments, was such that senior police officers were managing
their transfers, were getting into positions, helping these criminals
and helping these criminals to live a life of luxuries when they were
being arrested for crimes of selling of counterfeit-stamps. |t was the
Public Interest Litigation by these citizens that forced High Court to
take a particular view A SIT was formed and it hds really done a
commendable job. Let us not demoralise the SIT whether it 1s working
In Karnataka, whethar it is working in Maharashtra They have done a
commendable Job. Now, | take this opportunity to request the Central
Government, the Home Ministry as well as the Finance Ministry to
constitute a highest lavel task force consisting of officers from CBI,
Intetligence Bureau, RAW, Economic Intelligence Wing of Finance
Minisry, Revenue Intelligence Departmeant, State GiD Departments,
and Economic Offences Wing of State Departments, even retired
personnel of india Security Press and even f required foreign experts.
The task force should be constituted farthwith and the entire machinery
of Security Printing, whether it 18 India Security Press at Nashik,
Hyderabad or the Paper Mills at Hoshangabad and Devas Everthing
needs to be overhasled; it needs to be rastructure. If need be, let us
convert—| strongly hold that view~—these undertakings, which are
working as departmental undertakings, into companies |If the Bharat
Electronics and the Bharat Dynamics which are manufacturing missiles,
and the Hindustan Aeronautics which are manufacturing our fighter
jets, can be run as companies, then why not the India Securnity Press?
There are many issues about peopie working there People work n
shifts for 12 hours, labour laws don’t apply to them 1 think, more
transparency and more accountabihity will come If these are
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restructured A Task Force to restructure this whole apparatus needs
to be iImmediately put in place Secondly, another Task Force should
find out the end-use of this money After you find out the extent of the
damage, find out where the money has gone Most of the money, perhaps,
has gone outside, and 1s coming back through the Foreign Exchange
Remittances route, or, | do mot know, whether they are being used to fund
the terrorists, as the Deputy Prime Minister indicated We must find out
the enduse of this money

Sir, there was a sertous issue about the counterfeit of currencies
also Why | am coming tc currency 1s because currencies are also
printed under the same kind of envircnment n the India Security Press
which prints the stamp papers Hf the same people are also monitoring
the currency prnnting units, then, we should be worried We are worried
of the currency of this country which has the potenhal to destabtlise
the economy of this country As a matter of fact, counterfeit currency
IS used as an imporiant means of non-conventional warfare in today's
world, and there are reports of 500-rupee counterfert notes being located
There were many Parlament questions on this There are reports that
3 lakhs rupees worth of 500-rupee counterfeit notes were found here
and there [f anybody had an operation to print even one 500-rupee
currency note, then, why wouid he stop at 100 takhs or 500 lakhs? It
would go on to crores and crores of rupees So, there are reports that
counterfett notes are being printed

Sir, itis a very sad commentary that India, perhaps, I1s the largest
user of paper currency Even the United States of America does not
use as much currency as we use in India They have moved on to
plastic money We are not able to manufacture all our currency notes
A few years back, we imported currency notes 500 rupee notes and
1000 rupee notes from eight different countries The huge requirement
of this country 1s such that no one country or noc one printing press
can handle our country's requirement That s why not only Nashik and
Hyderabad, we had to go to eight different countries and get our
currencies printed Now, what about the security? Did the paper leak
out? A very secure paper with watermarks and all that 1s it leaking
out? Is 1t going Into the wrong hands? We would like to be assured of
that
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| will give you the example of the United States of Amenca The
Secret Service in the United States protect only the President of the
United States A very highly trained force with the best of gadgets and
the best of tachnologies 15 constituted to protect the President of the
United States, and it is this organsation, the US; Secret Service,
which also guards the U S Currencies. All offences relating to
counterfeit U S currencies are looked after by this elite team, the so-
calied Secret Services of the United States There is a need for us to
form a specialised Economic Offences Wing. The CBl's Economic
Offences Wing has falled too short They are embroited with too many
cases at so many places that they are not able to bring experties that
1s required to handle such economic offences, whether they are the
stock market scam or the counterfeiting of security operations. We
need to constitute a very specialised force under an Act of Parliament
s0 to have a very superspecialised Economic Offences Agency on
the lines of one that exists in other countries This must be separated
from the CB! and working under a special Act of Parliament to look
after only the economic offences and offences relating to security
printings The CB! 18 too overburdened. it 1s the focus It 1s looking
after so may different things And, the present Economic Offences
Wing of the CBI will not be able to do justice in future. We are going
through a liberalised economy There will be more and more occasions
when such scams surface, and wa need somebody to catch the culprits
Sir, | think, a clear direction 1s required from the Finance Ministry and
the Central Government.

The country needs to be assured that our currency 18 safe, our
security printing operations are safe, the problems wili be rectified,
people found guilty wil be punished, howsoever highly-placed they
may be either in Delhi, Nashik, Mumbai, Bangalore, Hyderabad or
Gujarat The country needs to be assured that guilty wiil be brought to
book The Congress Party will support the actions of the Government
in catching the guiity and punishing them Let us assue our
countrymen, as aiso the international community, that India has
systems, which can tackle such things.

SHRI B P APTE (Maharashtra) Thank you, Chairman, Sir, for
having given me this opportunity to participate in this debate on the
fake stamp papers scam which has really shaken us in our roots
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Today, one question which we ask each other, 1s What is the least
score In the Telgi Scam? It has become almost necessary for the electronic
media to put up on their TV screens the latest score in regard to this
scam, as they do about cricket matches because, as of today—and this
information 15 also, probably, a little old the scam has covered about
72 towns, 18 States, a span of 12 years, already 74 cases have been
filed and 364 people have been arrested and, by one estimate, an amount
of Rs 60,000 crores 1s Involved The figures, problably, are dated and, in
that sense, | said the score Is changing everyday One man, Abdul Karim
Telgi altas Kanm Lala of Teigl, Khanapur, District Belgaum for which both
Karnataka and Maharashtra have a claim has done this, a story which
started 12 years ago Saddam had contributed one more word to describe
such mega event He said it was 'Mother of all Wars', this 1s” Mother of all
Scams’ Terminologies get changed We used to follow the Watergate,
this can be called the Telgigate When we lock at the expanse of this
scam and the possibie quid pro quo involved n it, the cement scandal
because of which the Chief Minister had to go, or the Quotrochi-Bofors
Scandal where Rs 64 crores were involved, all these acts In the
context of the present scame appear almost innocent The details
about the extent of this scam are all there coming out before the
people and we need not repeat them But really this House 1s concerned
with three basic questions arising out of thus whole thing One is
Where has the money gone? The other is What is chain of management
and the third 1Is Can something be done to break this nexus between
pohticians, policemen and conmen? Can this nexus be busted and
checked once and for all? in so far as the money is concerned,
questions are being raised 1S11s mentioned and questions are asked
whether the money is going to terrorists This money 1s already being
laundered, itis available to those who need such money We remember
the earlier stock exchange scam where, again, Rs 30,000 crores were
involved tnquiries made by the official agencies controlling the financial
institutions, controlling the SEBI, controlling the Reserve Bank, came
out with figures But, when the question was asked as to where this
money has gone, the officiat agency said, "We don't know"” The same
can happen here, insofar as this money 1s concerned Unless that
money I5 located, a scam can be followed by another scam Therefore,
this 1s a question which has to be addressed by the authonties
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The second question is about the chain of management Mr Telg,
his mechanism, the ordinary vendors, through whom the stamp papers
were sold, then, the policemen and politicians involved, the underworid
and the terrorist groups supported by 1S1. The other day, | was reading
about the capture of Saddam, | don't know the truth of that story, but
they said that there was almost a Mongo link of about 9000 personnel
covering five families who were there to protect and monuor the
movements of Saddam and because they were tracked down, the
Americans could reach Saddam Here also, we find that there 15 some
kind of a Mongo hink involving quite a few scores of people and the
operation i1s equally huge This chain has to be unearthed beause we
have a very sinisler story of nexus between the politicians, the
policemen and the conmen We aiready haye a Maharashtra MLA
arrested, we have an Andhra Pradesh Minister arrested, we have the
brother of a Karnaiaka Minister arrestad, and there 1s a needle of
suspicion relentlessly pointed towards a Minister in Maharashtra There
are famous Telg: tapes, which the Government to Karnataka I1s not
willing to give to anybody The Government of Kamataka 1s not ready
to handover Mr Telg: to any other police force. There are 11 cases in
Karnataka itself, the Government of Karnataka does not want to
consolidate them

SHRIMAT!I PREMA CARIAPPA (Karnataka) Sir, sorry for
Intervening, the Kamataka Government was the first to expose Mr Telgi
and inform the Centre. The Centre did not take any action against him,
not the Karnataka Government

SHRI B P APTE 1 will elaborate what | 'sawd, then, with the
permission of the Chair, you may say something about that The
Maharashtra Government was not ready to handover the Telgi case to
the CBJ until yesterday when they were compelled to say that ‘yes, all
nght, we will hand it over to the CBI' Telgi ruled the investigation He
15 in custody in Karnataka and we have photographs of him sitting in
the Karnataka ja) with his laptop, mobile and television and telling the
people, 'now this 1s my office’. We have the story of Telgl having his
flat in Cuffe Parade and while in custody, he is going and staying there,
going and visiting three star hotels. So, we have a case with loose
ends we have an accused always at large Because there are
instructions from above not to keep him in lock up There are
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instructions from above not to keep him in lock up There are instructions
from above to akiow him to continue with his [2ptop, mobile and his tedevision
He says, his operations are contnuing even though he 1s in jail

Then comes the case of Nashik Secunty Press, This happened five
years ago. in March-April, 1898, five machines from the Security Press
were sold They were condemned as obsolete, but they were intact and
they were sold intact, which facilitated printing gf the fake paper It didn't
happen, as was mentioned earlier, he started selling and when he found
that it was beneficial t2 him, he started printing The sequence of events
shows otherwise He had these in 1998, he started selling them in 1991
Not only that, genuine stamp papers were hijacked Now, the Railway
Police is involved, and people are being arrested So, genumne stamp
paper s hjjacked Itis dumped and the fake stamp paper s sold and that
15 how the scam continued

What is worrying is the way the accused scamster 18 sought to be
protected by official agencies The documents of the Karnataka
Government say that his work was not confined to the State of Karnataka
alone, they were not confined to the Indian State, but he has his network
in Bangladesh, Pakistan, Nepal and in Sn Lanka An underworld was
working with him from the nesghbounng country temtones The Karnataka
Government knows this, yet they don't refer this to the Centre, don't seek
assistance of the Centre in respect of this at any stage Why not? There
are huge properties in the name of Teigi and his associates, yet no action
has been taken There are huge accounts mamntained by Telgi in various
nationalised and cooperative banks Only a few are frozen, the rest of
them are kept free Why? Telgt tapes mention the names of nineteen
Ministers What have they done about that?

And why, at some stage, AIDS has been invented o come to the ad
of Telgi? He was thoroughly examined when he was arrested in Karmataka,
and again examined when he was arrested in Maharastra. Vanous allments
are being mentioned The officers say that AIDS was one of them Now
the lawyer says that AIDS was injected into Telg: why do you need invent
AIDS? The most disturbing order is an order passed by the State of
Karnataka on 21st February, 2003 The order 1s purported to have been
passed under section 268 of the Code of Cnmtinal Procedure, Under which
the movement of an accused 15 prevented by the State Government for
the purposes of maintaining law and order So that the movement may
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create law and order problems, or, for the purposes of public peace and
tranguility or with a view that moving the accused will be against the
public interest
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SHRI B P APTE At least, they are concerned about the issue
involved That s something which 1s good An order under section 268 Is
passed for the purposes of public interest so that the police from Uttar
Pradesh, the poiice from Maharasthra, the police from Gujarat, should
hot contimue the investigation "We will not relieve Telgl We will contral
him here only. We will put him in a decent office, where he can continue
his operations " Why this section 268 order? The person who Is incharge
of the SIT, the Addittlonal DGP, said, “Our investigations are complete”
He said, "There are eleven cases |nvestigations are complete " Still the
State of Karnataka does not want him to go out. it is afraid that there
may be some revetations, which they cannct afford Then, there s one
more disturbing aspect A Special Court 1s constituted for the purposes
of the cases In this scam, involving so many thousands of rupees Only
one case Is transferred to that Special Court Other eleven cases have
not been transferred No infrastructure 1s available to that Special Court
When a Special Court sits, the staff comes from the judicial service But
the staff, which 1s made available—| don't know whether there is any
irony—Is from the store and purchase department Staff of the store and
purchase Uepartment will assist a Special Court! Naturally, they don't
have any experience of Court work In the circumstances, the sales
outlets of these fake stamp papers continue to flourish The brother of a
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Minister 1s a partner in one of the sales ocutiets Telgi 1s the guest of
that Minister He stayed in Mumbai hotels on scores of occasions at
the Miruster's cost In Maharashtra, a chain of police officers, right
from the commuissioner of Mumbai, 1s \nvolved. The Mumbai High Court
had 10 constitute a Special Investigation Team and monitor the
investigation because Anna Hazare went to that court with a pubhic
snterest Litigation

Sir, { may say that { have certain reservations about the over
enthusiastic judicial activism But, in this case, | find that f the court
had not intervened, none of these police officers would have been brought
to the book. The Court has aiways said that for the purpose of maintenance
of the rule of law, the court would intervene at any stage, and # would be
sociafly active And that 18 what the courts have done. We are not on
why, or, in what circumstances the court is acting. We are on why the
courtis required to take such a step Why s the Court required to monitor
an investigation, which 8 the job of the Executive? It 1s because the
Executive has thoroughly fauled in Maharasthra Now, the CB! has taken
over because there is an order of the Allahabad High Court unless these
three questions are adequately answered, scams wiil continue to recur.
Therefore, | beleve 4 is the responsibiitty of everybody to get correct
answers to the three questions as to where the money has gone, what is
the chain of this management, and how can you hreak thts nexus Thank
you, SiIr

SHRI C RAMACHANDRAIAH (Andhra Pradesh) Sir, there is not
much to speak about it because the important leaders from both the
stdes have given the total picture of the scandal They have toid what
had happened Sir, it 1s by far the biggest scandal in the country, which
1s still to be totally unearthed. A lof has come out, and stifl more has to
come ot Sir, the Government of India should have been aware that
there was a tremendous shortage of stamp papers After the advent of
globalisation, there was a great demand for stamp paper< especially,
by the corporate sector, either in the Insurance sector or in the banxing
sector, or other sectors. | don't know about the other State
Governments, but we have been continuosily writing 1o the Government
of India, right from the year 2000, that there was a shortage of stamp
papers. revenue stamps, and other things But my impresston s that
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because of this shortage, the scamsters were successful, mainly, Iin
selling their fake stamps or judicial stamp papers There s a lack of
reconciliation in the States on what should have been the revenue,
and what exactly was the revenue on this account They should have
made reconcihation every year Had they done it, they would have got
the information That s also one of the reasons So, S, what is
happening ts that a poor impression 1$ being gained at the international
arena And, while talking on the Appropriation Bill also, | toid that
there was a very poor opinion about our country You see a cuiprit
having indulged In these types of scams, and who swallowed thousands
of crores of rupees s stil going scot-free with absolute impunity For
example, you take the case of Shn Ketan Parekh What has been
done to Shri Ketan Parekh? A JPC was constifuted A case has been
registered, stil the case is going on, and the extreme punishment that
has been given to a person who induiged in stock market scam in this
country is that he has been banned for 14 years by SEBI. That is the
greatest pumishment We should have our own satisfaction | have got
my own doubts that Shri Ketan Parekh i1s still operating in the Mumbai
Stock Exchange When the Sensex has not been reflected n the
fundamentals of our economy, when it has gone to the extent of 5, 500
points, and white discussing the Stock Market Scam, the same subject
having been debated in this House one year back, even now, the
Government 1s not vigtlant today

It1s the absolute failure of the regulatory system, lack of regulatory
system We can identify one person, two persons, three persons and
give some punishment to them, but, ultimately, it 1s the entire nation
who becomes the victim, because it 1s being projected very poorly
We are going to procure FDIs for the industries of this country, it 1s
welcome, but how to get it when India has got such a poor picture to
project So, | request the Government of India, If at ail necessary, to
change the laws, come out with stringent provistons in the law so that
stringent punishment can be given to these people | do not want to
politicise these issues—who has done it earlier—because, as he said,
a Karnataka Mimister's brother, who 1s the office bearer of the Gongress
Party, hds done this He s also, actively, involved One of my MLA's
name 1s aiso there He has been mmediately suspended from the
Party | do not want to politicise 1t, but, ulttmately, we should care
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more about the nation India has got the respect among the comity of
nations How can we expect the wmvestment from industnalists or
overseas instituttons into tius country, if this 1s the state of affars that
are prevailing? With abselute sorrow, | am speakmg this. These tentacles
have been spread across more than 12 States. You cannot expect the
buyer of the stamps to be an expert in judging whether it is a genuine
stamp or a fake stamp. Ultimately, the State has to suffer The mam
question 1s where has the money gone, how has he spent it? Has he
indulged in moneylaundering and all these things? These are afl
important points But what are the preventive measures that are being
taken to prevent recurrence of such a scam? jt is where the Government
should come forward. | am not an expert in recommending how the
Government should come out with fool-proof measures for preventing
such scams Sir, in 2000 itself, we wrote a letter that some fake stamps
had been noticed (n my State. On 31st August, 2001, we had requested
the then Finance Minister, Shn Yashwant Sinha, to ensure that there
should not be a shortage of non-judicial stamps and other registration
papers On 16the August, 2002, we requesied for CBl inquines, and
on 21st of January, 2003, we wrote a letter to Shri Jashwant Singh,
Finance Minister, to order for a CBI inqwiry. On 27th of February, we,
again, wrote to Shn LK. Advani Sir, we have been very vigiant and
we have intfroduced so many measures, but in spite of that the poor
public—it 15 very difficult to educate them-has been denied or which
has failed But, ultimately, the exchequer has been depnived of so
many crores of rupees Sir, this heed not be debated much Every
party can take advantage of the situation that s prevailing, which | do
not want, but | want the Government of India to be more vigilant You
introduce more effective mechanisms and strengihen the regulators
My personal opinion 15 and most of the Members on both sides will
agree with me that t is the regulators which have failed in this country,
especially, of the corporate sector You gave powers to the Company
Law Board if a company indulges in a fraud to the tune of crores of
rupees, the company wilt be penalised only with five thousand rupees
These are the taws we have. Sir, it is not fair on my part to comment
on RBI, SEBI, and all these institutions, but it is a fact and it has been
established, and if one refers to the report of the Joint Parkamentary
Committee, he can easily ascertain which are the failures So, the
need of the hour 1s to strengthen the regulatory system in this country
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We have gone in our hberalhsation of this economy and everybody
wants to take advantage of it And, this 1s the juncture where the
Government should be more vigilant and strepgthen the regulatory
system in this country, otherwise, this type of incident will occur | do
not know why the concerned State Governments objected for CBI
inquines

| do not know because it 1s true that we too also have ordered for SIT
in our State (Interruptions) No, prior to that The court has a recent
judgement It 1s prior to that Prior to that also, there was a
demand (Interruptons) Okay, | do not want to go into the details

Sir, finally, | request that the Government, not only on this aspect
but in every aspect, should have a proper regulatory system It should
strengthen the raguiators, and only then we can avoid recurrence of
such incidents Thank you, Sir

SHRI DIPANKAR MUKHERJEE (West Bengal) Sir, just in the moming,
we had a discussion on the Appropriation Biil, and my colleage had also
intervened on that | could see that, probably, the Finance Minister, did
not ke this intervention the way he rephed to that He did not reply to
many of his queries Sir, | am once agatn repeating what he had stated,
and | do not mean any politics out of it Sir, India shines because it has
100 billlon doltars of foreign exchange reserves What does India do, Sir,
when there was a loss of 12 billion dollars? fafaga & feam €. 1t comes
to Rs 60,000 crores, which means 600 billions So, it was a loss of 12
bilhion dollars What does India do”? These were the gueries What exactly
it did? | am not going into the details of what this side or that side or the
middle side said  (Interruptions)

SHRINILOTPAL BASU We remain unaffected

SHRI DIPANKAR MUKHERJEE It s not a question of that You had
been telling us, and we had been following, we have been very correct
Many times you had said that on the basis of unsubstantiated media
reports, we should not follow The Parhament, the Executive should not
follow those unsubstantiated trade points for discussion Today, If
someone asks us, the Parhament as a whole, the Executives, Iin totalrity,
of thhs Rs 60,000 crores, what will happen? It was some media report
Mr Nariman 1s also here We are not very happy about what Mr Apte has
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also said about overactivism of the judiciary. Today, it is this media, it s
this judiciary, but where does this Executive lie? Does the Executive
have any responsibiitty of this twelve billion dotltars? | am talking in dollar

terms Otherwise, it 1s a globahsed economy, hberalised econbmy TIUH
A1a T F 1 AR, Ser § € FE T 1ANd, | agree with Mr Chavan when
he said that in a iberalised economy, such scam can surface T8 €5 Sl
4 gi9 91d Y= S0 911 Privatisation s next to barbarisation I% g9
drerd € | From both sides, many hon Members do not like 1t

S WHT v &9 0T ol S £
st Sfrefrewer ¥ v F 9 o wiae #
st Zray g &9 %1 FBvad 78 &1 About ten years' back, the

name of one man was there 1s this House At that time, my friends
were on this side One name was there, Mehta, Harshad Mehta Where
18 Harshad Mehta now? Today, another name has come up And, in this
system, Sir, there was a time when—he 1$ no longer there,—he was
writing a column in a newspaper on "Market, and his expertise on 'share
market’ We do not know whether in this Iberalised economy and with
this shining india, tomorrow we will find this gentleman wnting some
special expert comments In some newspapers. We do not know what
wili happen in this globalised economy That day | found one of the
Ministers—! do not know how much truth is there |n that—made a
statement in the Press regarding some case. He was referring to some
case The private sectar has to, sometimeas, cross the barners of this
frontier of these laws, and, sometimes, they had to intervene in such
a way that the rigid laws of the country, which are not suitable for this
globalisation or privatisation, may have to be made more flexible [ do
not know whaether this 1s the first step to what has been talked about

you talked about corporations, Secunty Press, etc ST 891 @
IR IRV f} g | = T off 313derTsE B SN Sir, this business can

also be privatised And, then this gentleman can claim 'well, what you
thought about, | had an earlier thinking, | did it before you did it Because
of shortage, | went to the market Market determines so many things

TfF2 4 WA ¥1 Well, someone will come to fill up the market Today, my
question s this On that day, we all said about this This side was there
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| know what Mr Finance Minister will reply He cannot reply as to who ali
are Involved, everyone 1s mvolved TheA #1781 &2 farm &, ez oz

dem natde ¥i Everything under the State, State in a wider scope, IS
involved And If the States know that this thing has happened, what can
he say, Sir? | am sure if he says the same thing, what he saxd in the
other House, | should not quote, but it was 'system failure' H§ agd v&t

A1 ¥ 9 89 4, €5 & 919 91 And he was not there, Dr Manmohan
Singh was the Finance Minister, at that time, that day, a decade back,
when the talked about system fallure, we ndiculed him—and 1 stilf ndicule
the 'system failure’ business-——when everything was attnbuted to 'system

fallure' a1 29 |1 9I< Mehta to Telg), 'system failure’ repeats after ten
years, with a $ 12 billion scam &R ME F1aF IR IEE FA X 4| T8
wraZ d e EdI s g W W I R E vTRAE e g1 ®
ty7s v TR SR ot g @ ) e e fod ag w2 fafea
w=u {fl 91 As Shn Prithvira) Chavan has already said, both scams
would happen T ¥0 feem =1 219 €91 What is the surety that today
someone can say that the system would not fail again after ten or fifteen

years? Another $ 120 bilhon scam would come! And you can say that 1Sl
Is Involved, and there is this nexus

The media, they have got some notions, are always iooking for the
politicians, as If others do not exist in this country Today, it IS not only
the polticians, politicians, bureaucrats, police and officials of very
high levels, vendors, who 18 not involved? This 1s the system! And
when | say 'this system’ at this stage, when such high police officials
are mvolved in this, and if they are ali involved In this nexus, and If we
feel that this whole system can be distorted or can be used by some
ISi or SSI or MSI or DSI or CSI, whatever It is, does it speak good
about cur system? ts 1t fair for a very senior politician who 1s the
Deputy Prime Minister of this country?

iyt St # ST 9 991? You must first have some introspection
F-TRFTARE T BEINTWEL IFFBEPRO W I T o
foerst Fad & & argaren 9a U@ R 1399 E1 g9l @ § am Al faen §

o fawey % an & g fye ot 3 99 e 91-' ' faa wfaat’’. And that day,
when POTA was being discussed, he said about the same system and
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about draconian laws. | am sorry if | am saying something wrong When
he walked out, he said that ¥& fea # 14 wugew L fF 94 cannot be
handled by such a system Itis the same 'system’ where a draconian iaw
18 turned out by the Home Minister We have full faith that this system will
be able to take care of that, if POTA will be implemented judiciously This
hypocrnisy will have to go This 1s the final thing If you have fo do i, then,
you sort out the system failure When we are talking about a ‘shining
india'. It 1s not that we are not happy about the indian victory in Australia
But the Captain of the Indian Team should understand that T victory ¥
Tt gren, MY, there should be consistency which is most important 1f you
want to utiise one year's growth to this thing— Ha& It %, T8 FT@R=2$
42 ¥+ When we discuss about the $ 100 billion reserves, why this does
not have the same thing? How will the child know what i1s happening in
this country? 1t 1s not that only the poliicians are involved, it 1S not only
that the businessmen are involved, everyone, from the top is involved,
there is something wrong somewhere I8& f&g St =1fee that type of
feeling, WA %3, $Fear wmetHm & 781 €1 So, Sir, | fully agree with the two
things that have come out | do not agree with Shn Ramachandraiah
Where has the money gone? Yes, at that time also, we asked where the
money had gone Has the prasent Finance Minister lost even a night's
sleep? U& Ta &t g Wi 34 @2 When Dr Manmohan Singh said that he
dwd not lose his night sleep, we ndieuled him, taunted him Today, we want
to know whether the Finance Minister is even a little disturbed as to where
these Rs 60,000 crores have gone Why 1s he not losing his sigep even
of a night? Where has this money gone? If | charge, he will sie, | don't
have a media’, | don’t have the support of all documents?

If | charge that this money I1s going to the stock markef, can he
stand up there and deny that this money 1s not going to the stock market?
Or, tt is being utilised somehwere else through some other routes, say,
ISI route Man may come and man may go and this system may go on
forever This cannot happen. There has to be some answer to this The
system has to be overhauled Let the Government come out with it If
you want to say that whatever happened in this country with the system,
it1s IS which 1s responsible Let them give sweeping statement If any
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scam comes, we say, it I1Is because of ISI and finish It out If the
Government feels that that 1s a serous change in the system, in the s0-
called hberalisation system, if iberalisation means that tybe of scams,
should we think twice about iberalisation? We should think Today, there
is an advice from the Supreme Court If | organise a stnke for some
genuine demands or for some non-genuine demands and If some loss
occur, then, that particular party or that individual who has called a strike,
has to pay for it Today, who 1s going to ask if there 1s a loss of Rs
60,000 crores of revenue of common men? Who I1s going to pay for it?
Wil we leave it to the court, or, will the hon Judge (interruptions) If
someone causes 10ss due to stnke, the trade union leader will be penalised
for that

THE VICE CHAIRMAN
(SHRI SURESH PACHCURI in the chair)

A trade union leader will not ask, 60 =17 &1 T4, g8 31X ft sig g

21who I1s going to be penalised whether it I1s this Government or that
Government or Telg and so on We do not know who 1S going to be
penalised for that? That is the reason The system itself 1S responsible
Someone has to talk The Finance Minister has to say that he will tell in
a specified time that he wiil tell this Parllament the end-use of this money
Today, the Finance Minister 1s not here, | am not very much worried So
far as this side 15 concerned, ocur gueries will never be replied because
these cahnot be replled We are not gong to do this cosmetic business
debate on what s being done We are asking the basic questions We are
going to ask the Finance Mimister only one or two things Would he come
out withg statement within some stipulated time regarding end-use of
this money? Secondly, does he have any optwons, If any, to have some
real and drastic changes in the system so that after again ten years—
whosoever |s there whether this side or that side, we will not be there,
don't worry—they should not come out again with any explanation on the
systemic faillure of this nature? Thank you

Thank you for giving this apportunity
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tSHRI ABU ASIM AZMI (Madhya Pradesh) Thank you for giving
this opportunity T, 2l aEx & aga 3= fegmaa g ¥ | § =g sae feta &
Tt <t < % SR e g 3w = w1 €, 9" vtRtrgg il @ e o
SR R R g R IR A A 2w @ ey, 2w R
o B e faemg g ;2 s s @ & 2w F eeg & wga W g E-vae,
Tt ; ST WieTen, TueTe, AE, SAfET | S T R9 wae o e §,
e #1 9ad I Wiae ¥ SR 1M 9T 4 99 A€ T | e aa-ae
arEl § MR a8 e o o ¥ sl 52 g 3R taen v wefufreye
AfFT AN F) THHE A o 78, A FH o o sea i afiE S e
A IE R TR €, Tl @ A ¥ oI o @ ¥ 3N @R #) uar 9, 7w |ga
€ ST 1 9 & A g # v of T h o vt ¥ e ae 3w faad v o
TF FUG A g € AT 45 F0w &l B wv d an ot Agee e § sy 2w g g
TB Na? A o ERA fafrer g ot wed F) AR e ¥ iy aw drae e
F1 ¥ anft 7 w7 @ e oft T =53 v R R g Sieren fEe |1 ¥ TEe W
ot 7 ¥ Far ) o 8) ot A g e o smdewent & @ vwe o o
IR ¥ oty PR F §E39  SiaT SR ¢ A IR 6 9% W A
FENWEF T f A T ad A g AR AR X ¥ A e
s vt 7t Y0 & sier A A 29 W ¥ 1 39 93 wve 8w € 3 ondt 9 3w
T H v @ 7 8 F o e e e ety fifre weE ww et aaa E A4 W
deas A R E o fau A e srdreedrd FT M AR TR a9 eFa ¥
T T T% SaTE &1 ye i am A e okl & i e @ ¥ e ® e T
¥, P T w ey 4T T TR ot e fem e w5 s e € iR e
* B =0 9@ g § | IR-FR Fe-F 9977 | 6 o Fea T 2 e ae
I € W & fp %) wed W ¥ TR s @ ¥ e v e el st e wrdihi
TEH T = F Wi R @t T on E w9 T R A
qeh1 AT | IEet =81 7147 T 22,000 FUT F71 &, v &% f6 32,000 08 =1, andt
66,000 FUE F1 F81 T 1 I8 Taerd &1 qad 927 = ¥ | o&R 399 |1 78 g,
TR u T B | e feEt ww wRhe =t s gd s afewm # At e
TES! § [ 94 ST S, T9 39 F F A, I & @il 3 38 79T faes e
vafe faat faeeg 3 ot v 7 oo fs o ofe=m 9R, a9 T )
Fah? FifAn & fa 39 &St g8l | 33 1 3 arg ot fasa o1 980 39 W

361



RAJYA SABHA [22 December, 2003]

aR gE @ ¥ 9= 1 W 9 ardt ¥ @) Siwi e i g ¥ 39 9= S 9
3o w3 diaren g3 § sefee 19 Wiwrd 1 weR #1 g F Q SqreEeE
4 w27, e 5l w9 T gEdt £1 vl gt arferf ¥ swrn o aw
greren feat fomaal, feas Ted O dhem gan B+ <ifFw aw 29 gerow. 3k
Ftew ®1 8 | WRIasy & "iFgl s F3fes & byl 1, 7 svs wmam |
FEA1 FE T aga €1 AR & A {FEa eN i A E T
qieas STRiae, e ™, 3213 Fa=y, 2002 § 99 7661 TR F1 PEA
FE, SHTETA FHE A TR gF, HaE $98 F1 fFrei 13 € v o
f& o ¥t & o9 F fegw=e, 2002 A 317 waran 5 fyo waf, o ot
frewar gu &, 7 T 99 98 S &, T Ay | ay i 99
g w8 oft f feamaw, 2002 F 7ot werR F facdt 9w fafey, 8w fafrey,
e fafire 7 faees @ vl ) wfavr srag= faan ) Iyt aref, fifear 3
wara faar e se o= qfaw FeR ae g &1 gat a8t fasgerd
23 w1 &, A1 A 2wy grme § ¥, Tt yaand 9 oft #1513 i
F% fom f& 43 Samara 4 99 51 &, 323 w21 § 5 98 o 9o &g
raeade 98 1 s U fE o #) ot S o Tt St %1 99N S 9w
¢ 399 ferr F qu s fedt <fiw fafaeer 3 e € s A9 Swaa &
T & ¥ o I S a-3 T ¥ sud g FA A ares
PATTHaR §U 1 39& HaeE § f6 3961 Redz e o°1) 3% IH-gge A
IS WIg UF Wede A, 79 W F Igd 5 edfae amedl, g £ v
i wfaer, fE 9" &1 R g fF a3 g & o9y /g -9t
TR A FATR AR E (fouaga sn@ & 4 s FOT squ 0 8
A MR T I TRl en 3 tfaeT mgr I &9 2 =4 tw
at el & fF aE @y ard wer %1 4, S vf | fom o, 98 e ey uie
9T 3T | 3HFT IR WA SME | TH Qe F1 ¥ T IW gEE H1 @ AfwA
T FFTEA AT 99 9ga IS0 2 By IR IS g8 & fF merne ok
FATH & o fufred €, 391 f3arat 31 aga =0 1 =9 | qg a1
Fg91 dgdl § o R fedlt gfere smriot & wiu o g 3amgdt @ o @
Mg 7 g=arg A8 et AfFA a8 9ga gt F1 9 § fF e FE D TR
g At ggeddede g e ¥, fagd fre ¢t &, e 4O F1 a@ad-waET,
ar g - o o @ =7 i food 2 w5 A ot g

362



[22 December, 2003) RAJYA SABHA

5-00 PM

rufe gy i age w o @ 31 P g ) yaRsER 2 S §
S =g | AT Y e I3t ff i dvsfeam Y $emad g S, @) wenre
T A 8 9 T drediond fwarmd #1 sea 9 ¥ AR @ e uw ol
AT At B A = 9 ey, et agt e € e

Irnwrery (s goo o) : -mfelamdted < difem

sit STy anfem sqrareft: B, & T et € @ v nfh ) & sm A R A am
M A % o st YR g =i | @fen i gl @ Sge J 9 gl
Ft A9 Ta W ¥, 39 @ s Afeerms ¥ wrwodm g fE o w1 I s m
% &= a9 wen T b ol wwd <o we-R-se g i € O = s
Hed-atde Yol %1 win 41 W, A @) F5 Twd § 7 19 e ) IWe 3
rfen fr v P Aw ol gt weem A ddieamd Yvard &, Afsa werg F e ¢
% A7 o S vanad B W ¥, 3% e g @i w6itts 10 feamd § vl g
R =it gt § i s aga et dEarad gt

A, aerft I aeHt +1 Yo vk w1 o argdy fa T, 3% w9 e
= 3 o Tearad $rf wnfie Qe Todiid v & forg it ot fea # fea-fes
%1 Tg 417 7% Yt ff sga I € o st 9 8w awa ¥ R v Em
it w7 20 wea § 9um fam o1 i garet | 3 stfeserdt 61 #3 5o & forg
F¥1, AT o Inft o ¥ 521 | o A A g o i R TR aresht dR @
qz AR X P v e %) v T8 O, ward o w1 9 @ o o |1
T FHI SR T g o st i afm s su g s T wn o
T ¥ yufae g9 s&ht um ag ¥ G sy seddt 9 w3}, st s @
34 F F/ El, AR S e, eRw T o Yo o e 1 3 9 v e @
fope &im &, s A wierd § wifte § & 7a % o @t o s 2ty fw
T T T8 T A AR fEe fR S i e )| wEEd, 66 TR s R e
o fG A v w m i s st s dem e A fwa s @y
=g Hrere ¥ 38 ) W s { F R Amst #, sgished $ wer oo
fererdt enfey @i et =hy = 93 a1 ¥ ol et v Ad s e adtfs @ity
agd ar=dt ==l Y ¥ R R " fm, ago-sgs e

363




RAJYA SABHA [22 December, 2003]

IqATegE (St o =) A9 A* S ¥, F% EaEg v=Ee § o €
rafay 39 fate 3 famifya =2 fen s

sft 7= AN (WEOR) . W, Aw HUA A=t FH FI @ T, SfFa 39 d el e
=1 A AMRfaTe T8 fam &1 @) S ot Fa & L (mEam). | I Far T s
R FrEEE FU AR T Fear 15 75 T2 95a T T @ Y, W AE
Fifzfzaem Té @ wfew ) 70 T f F T T

ITQIEH; St & == U g W oId W )

st T wiwHT AR (I TR : S @y W wa) gen & @l i B am e
o @ e Fer 1

ITgNTSE: 991 F Wed § 99 Wl R, o wafd 4 va @ @ 1 forg 3 qfie 7d
Bidt &, 39 ¥ fordt & 9 %1 35w T8l S

st zan A9 ot et e 1 8 9 €, ToTee gree o Tt w1 T e
T T #

.._.-::A“JLL,;:L:;,;.J.f;dz&/u;wlfgi,wd;’fﬁJ._;’;T_{L/ : f’:(‘t.,:nd;-
L):‘; Ufu’irtKJLJ,LH/;EL&“-'éu.ﬁL..;,TJJ!T_LFJJL,‘}I}’;JQJUEE_’:;;.’_,U{:‘:

+ st o afam rendt: 9y, U el F1 fEad 9o W AR SR drE
FE I A & fiF 5 9w A1 g & v =51 dsaradt 5a W ¥ el g
Az PO A FT e T H A g T 3 ¥

ISR (& P 79D ¢ st SERE o

SHRI JANARDHANA POOJARY (Karnataka) Sir, at the very outset,
| submit that this is one of the heinous cnmes committed aganst the
national economy It has affected the country's economy Sir, wild
allegations have been made against the Karnataka Government as well
as the Maharashtra Government from the Treasury Benches | am sorry
to say that without knowing the facts of the entire case, they wanted to
put the Karnataka Government and also the Maharashtra Government in
the dock

:Ex_pungmzs_urdarm by the Chair
tTranshteration of Urdu speech
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Sir, you may kindly note and take into conswderation how this entire
incident has taken place Twelve cld pninting machines in use at the India
Security Press, Nashik were at auction without dismantling and removing
designs, in clear violation of the Security Act, it happened in 1997 One
of these machines defintely reached Mr Telgi Positive prints of stamp
paper were also pilfered out of the Nashik Press. And, the modern
investigation reveat that the paper technology, so crucial to prepare the
fake slamps and stamp papers was passed on to Telg) in the year 1997
if this, I1s the nvestigation, then, who has to be held responsible? May |
know whether the Central Government was in existence—because | was
also in the Finance Ministry, | was looking after Nashik Note Press and
also the Pnnting Press—to monitor these offence? When these offences
had been revealed, whether the Central Government had taken cognisance
of them? Whether the Central Government acted on this? Sw, seven
cases were registered against Teigi when the BJP and Shiv Sena State
Government were ruling Maharashtra But, Telgi was not arrested Why?
Who prevented the BJP-Shiv Sena State Government? He was levelling
allegations aganst the Karnataka Government and also the Maharashtra
Government, then, what was the role of police during the BJP and Shiv
Sena Government? May | know whether they seized any amount? What
prevented them from taking action, if not to locate the properties, at
least, to arrest him? They did not do that But, the Karnataka Government’s
police arrested Telgi in Rajasthan at Ajmer He was arrested and put In
judicial custody And, whoever had made telephone calls to him, those
were recorded | apprecrate Mr Hazare, who was fighting against
corruphion, who took the cause In pursuance of his petition, all these
things started moving The Karnataka Government submitted all these
papers and also the telephone conversation to the Mumbai High Court
They did not suppress anything. Not oniy that, within a short span of two
years, they submitted 11 chargesheets against this accused and others
After having said that, now what is the role of the police? The State
Government of Karnataka had set up a Special Inveshgating Team, just
Iike what they had done in Maharashtra, SIT These officers and their
performance were appreciated by the Mumbay High Court And, even
prior to that, when these things were brought to the notice of the Central
Gavernment, it refused to hand over these cases to the CBl The CBI
refused to take up the investigation Why?
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When the investigation was going on efficiently with creditable
performance, there was a hue and cry inside the Legislative Assembly
from the hon friends' party saying that CBI has to be entrusted with it
What the Mumbal High Court has stated? It has stated that Mumbai
Police are doing very good work, Karnataka Police are doing
commendable work So, CBI investigation i1s not required Forget the
plea of Maharashtra Government or anybody A Police Officer known
for his integnty, considered as an efficient Police Officer in the entire
country, Mr Rebeiro has stated that Mumbai Police are doing very good
job and this investigation need not be given to CBlI Immediately after
the arrest of this accused, our Chief Minister had written to the Central
Government, to Shr Jaswant Singh | have respect for um he i1s a very
efficient Minister, but what has he done? Did he take any action? Was it
a small case? This 1s the worst case we have seen 1n recent history
What has happened? Why has he become mactive? Why has the Central
Government not taken any action? Now, the hon Deputy Prime Minister,
being the Home Minister of the nation, says, "No" Everything has gone
up and down What had happened? You are the Home Minister of the
nation What are you domng? What was your Home Ministry doing?
Nothing Now, the question is very simple Mr Telgi was in custody and
was telling that he did not want investigation by the State Government
An accused was telling this to the nation, to the system, to the
Government of India He wants the investigation by CBI Piease, answer
that That means the State Government police are very active, proactive,
efficient They are not showing any mercy or latitude | want the CBI,
an accused Is teling Have you heard it anywhere? That means he Is
happy with the CBl That means Central Government s helping him
Telgi and all his associates should be punished They should be given
the maximum pumishment, so that nothing should happen in the Indian
economy hereafter Sir, sorry to say that Wild allegations were there,
otherwise, | would not have spoken The Home Minister has stated that
the Karnataka Government has become inactive Please, taks action
Nothing has happened Still there 1s your allegation that we are not
approaching CBI and that we are not agreeing We are not agreemng
Why? What 1s the CBI's credibihty today? Yes, | was also in the Centrai
Government There were fraud cases in banks Its credibility was high
It was the prime investigating agency of the country, but today it 1s not
ke that What had happened in Babrt Masjid case? Why the Home
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Minister of the country was left out after filing the chargeshest? Let the
Central Government answer YWhat had happened in Tehelka case?

THE VICE-CHAIRMAN (SHRI1 SURESH PACHOURI), Please come
to the point

SHRI JANARDHANAPQOJARY' Please, pardon me But there were
wild allegations against Karnataka Government. Why has that not been
done? What had happened in Tehelka Case? The entire country saw the
house of the Defence Minister was beng used in taking money. The
world has seen it What has CBI done? The President of BJP was speaking
against our Karnataka Government He was found taking money What
had happened?

Iogareg® (o o vl « ol Sh, e frea wEfey

SHRI1 JANARDHANA POQJARY Sir, | am speaking on the issue
He has made the charge that we have not given it to the CBI, we want
to suppress the things.

Iy (off o o)« dfan v Ses s w i feEe = . L (HEe)

SHRI JANARDHANA POOJARY That level was not there, that 18
why | am answering. Otherwise, it should not go unanswered, Sir And
what has happened? (/nterruptions) . What | am now saying s, in
that case, the entire proposers have reported the matter that the untt
was destroyed;, no action has been taken against them S0, my
subrission is, the country has lost it credibility We are alsc not crying
Our Police officials have done a wonderful job, they are booking all the
people, so, we want them to continue And why? | am sorry to say,
Sir—please pardon me for teling this—It 1s politically motivated They
are making an attempt to give it to the CBI And our Opposition Leader of
the B.JP brought the informant to his House, and involved the Opposttion
Leader, and also a Chief Minister in the country! It was done in the House -
of the Cpposition Leaderl Why? Can the Oppaosition leader of a State do
that? The Opposition Leader in the country! The President of a national
party! Was his name mvolved?  (Interruptions) Why has their
Opposition Leader—I| do not want to mention his name—done t? Who
got the courage? Who gave them the courage? That courage was given
not hke thatl | want to say, it is done by the top! | am sofry to say Then,
the other day, the Deputy Prime Minister was meeting the lawyer of Telg
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We really never heard! And after coming out of his office, and after talking
to the Deputy Prime Minister, he made the alflegation! Why? Who tutored?
Why has it happened? That means, you want to destabilise the State
Government, [ am sorry to say, you want to use CBI  (/nterruptions})

sit FATH s (I W) - 79 W = A 7w } I oA, vt == @ #

SHRIJANARDHANA POOJARY Yes, | am coming to that Youwant
to destabilise the State Governments, and, then, you want to rule the
country! And you want to malgn the national parttes that are supporting
you' You people are doing all these things So far as the Karnataka
Government s concerned, we are not spanng any perscn We want firm
action to be taken agamnst all the people We deny all the allegations
made by the brave Treasury Benches, before [ started speaking In strong
terms, we deny them On the contrary, Sir, | appreciate the State
Government, and also the Maharashtra Government, not only that, the
police of Karnataka and also the police of Maharashtra they are doing
extremely good work Don't be under the impression that what you have
stated about the Ministers of Karnataka, what you have stated about a
Member of the Legislative Assembly  (Interruptions) What about your
Minister?  (interruptions) The name of a former Deputy Chief Minister
belonging to your party was brocught int Why? Any action®

SHRI S § AHLUWALIA What about the present Deputy Chief
Minuister?

SHRI JANARDHANA POOJARY That s why, | am saying all these
things, all these allegations can be made against any person

SHRI' § S AHLUWALIA We should substantjate it, that yes, the
Deputy Chief Minister of Maharashtra 1s involved, otherwise, we should
not mention the name

SHRI JANARDHANA POQJARY You are correct, and | fully agree
with you Then, you have to guide your Members

SHRI § 5 AHLUWALIA What 1s ts?  (Inferruptionsy He has
not mentioned wherefrom these Ministers have come He said, there are
19 Ministers' names 1n the Telgi tape Thetape s there  (Interruptions)

SHRI JANARDHANA POOJARY He has stated that the Karnataka
Minister was involved  (inferruptions)

—_—
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SHR! S 8. AHLUWALIA "The brother of one of the Ministers was
arrested”, he said . (Inferruptions) Whats this? . (Interruptions)

SHRIC RAMACHANDRAIAH He said, '"The brother of a Karnataka
Minister " It has come 1In the newspapers

SHRI JANARDHANA POOJARY You find out whether he said it or
not (/nterruptions)

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) Flease
conclude now  (interruptions)

SHRI JANARDHANA POOJARY He said, "Investigation has to be
directed towards that purpose also "

THE VICE-CHAIRMAN (SHR| SURESH PACHOURI) Mr Poogjary,
please conclude now . .(/nferruptions)

SHRI S S AHLUWALIA When you generate heat like this and you
can't substantiate it, 1t 1s useless (o discuss this matter
(Interruptions)

SHRI VAYALAR RAVI (Kerala) Sir, | agree with Shn Ahluwalia
When we can't substantiate them, such allegations should not be made
When we speak of the tape containing 18 names of different parties—
different political parties ruied both the States for the last ten years—
we will be able to produce the tape, which 18 avalable, in the court or
somewhere else This 1s only a statement of the lawyer of Mr Telgi
He is making all kinds of allegations | agree withthat (Interruptions)

SHRI S & AHLUWALIA Vayalar Rawvyi, he has not mentioned that
this Minister belongs to your party or my party But Mr Poojary—I
respect him ke my elder brother—said, "the Deputy Chief Minister of
your party”, Then he said—I| was not here, but | heard from outskle—
that the President of gur party took bnbe How did the polifical party
take pnbe? That 1s a case two years old, but thts scam 1s going on for
the last 12 years You know, Mr Poojary, you are the former Minister
of State for Finance You know everything  (inferruptions} You know
everything (Interruptions)

THE VICE-CHAIRMAN (SHRI SURESH PACHOURY) Ahluwalia), he
is concluding  (Interruptions) Let him conclude  {Inferruptions)
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SHR{ KAPIL SIBAL Sir, it should come on record that no political
party has monopolised corruption in this country That should come
on record  (Inferruptions)

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) Mr Poogjary,
please conclude (Interruptions)

SHRI VAYALAR RAVI| Ahluwalig), | agree with you But the fact
remains that it was in 2001 that the Karnataka Government started
taking action and arresting people That s the point. {(/nterruptions) We
are not accusing any Government {/nterruptions)

THE VICE-CHAIRMAN (SHRt SURESH PACHOURI) Mr Pogjary,
please conclude your speech

SHRI JANARDHANA POOJARY Everybody agrees that action
should be taken against all the people and nobody should be spared
But, at the same time, the prosecution case should not be weakened
Innocent people should not be hauled up If Innocent people are hauted
up, there wili be a dilution of the investigation Unfertunately, the Central
Government is trying to weaken the Telg case That 1s the ¢charge
Don't do that (Interruptions)

SHRI 8§ S AHLUWALIA What 1s that? (Interruptions) .

SHRI JANARDHANA POOJARY That 1s what | am saying Don't
dilute 1t (Interruptions)

SHRI S S AHLUWALIA Sir, | need your protection What 1s he
saying? What s the charge? (/nterruptions) What 15 the Centrai
Government doing? (Interruptions)

SHRI JANARDHANA POOJARY The Central Government Is
diluting the case (Interruptions)

SHRI S S AHLUWALIA What is the Central Government doing?
(Interruptions)

SHRI JANARDHANA POOJARY The Central Government s diluting
the case (interrupltions)

SHRI S S AHLUWALIA Diluting®
SHR! JANARDHANA POOJARY Yes, diluting  (Interruptions)
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SHRIS S AHLUWALIA. Your Chief Minister says, "No, it wifl not go
to the CBI " | (/nterruptions)

SHRI JANARDHANA POOJARY That 1s what we have stated
{Interruptions)

SHRI S 5 AHLUWALIA Then why are you denigrating the prime
institution of the country? . (Interruptions) And you are saying that we
are diluting t!'  {interruptions)

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) Ahluwalia),
please Mr Poogjary, please conclude . (/nterruptions)

SHRIVAYALAR RAVI The Minister can deny it There s no problem
(Interruptions)

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI} Ravi), please
He s about to conclude Mr Poojary, please conciude  (/nferruptions)

SHRI JANARDHANA POOJARY Now, 1t s for the entire House to
send a message that this type of cnminals would be hauted up, strong
action would be taken and nobody would be spared If we don't send
this message and if wa go on making some aliegations against innocent
persons, | tell you, the investigation wil! lose its credibility That should
not happen Here are four or five poiice people, as | have submitted,
who have done a good job The judiciary is monitonng the investigation
and it has given a certificate It has sawd, "A CBIl investigation 15 not
required” .(Interruptions).

SHRIS S AHLUWALIA Why?

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) Ahtuwaliay,
please don't interrupt. Let him conclude  (/nterruptions)

SHRI S S AHLUWALIA® The point 1s that 18 States are involved,
not one State  (/nierruptions)

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) Ahluwaliaj, he
15 about to conclude  (/nterruptions)

SHRI .S AHLUWALIA The poor State of Vayalar Ravij, Kerala,
has officially announced that it 1s losing Rs 300 crores per month
(Interruptions)
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THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) Ahluwalay, If
you want to speak, please give your name  (/ntarruptions)

SHRI S § AHLUWALIA You state that you don't want
(Interruptions) Mr A K Antony says, "we want a CBIl inquiry", and
you say no  (Interruptions)

SHRI KAPIL SIBAL 1t1s factually incorrect The State of Maharashtra
said before the court, "We don't mind an inquiry by the CBI"
(!Interruptions)

SHRIS S AHLUWALIA 1am talking of Karnataka (/nterrupfions)

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) Ahluwaliaj, if
you are really interested, piease give your name  {Inferruptions)

SHRI! KAPIL SIBAL The court in Maharashtra said that there was
no need for it to go to the CBl  (Interruptions)

SHRI S S AHLUWALIA The Kamataka Govermment refused to share
the Telg: tape given to the Maharashtra Government  (/nterruptions)

SHRI VAYALAR RAVI No, no *
SHRI KAPIL SIBAL S, it 1s not true  (Interruptions)

SHRI VAYALAR RAVI!: This statement 1s not correct
(Interruptions) The Karnataka Government has given everything to
the Maharashtra Government and the cops  (Interruptions}  Sir, this
15 a copy of the letter written by the Chief Minister wn July, 02 If my
colleague wants, 1 can place it on the Table of the House This has to be
answered by the Finance Minister Sir, the last paragraph of it says, and
| quote "You will agree that printing and sale of fake stamps 1s harmful to
the national economy, and there 1s an urgent need to plug the loopholes
In the system Please take immediate preventive measures, and | would
also request you to iImmediately intervene in the matter "

SHRIS S AHLUWALIA *

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Ahluwaliay, this
IS not a Question and Answer Session (Interruptions) No, nothing will
go on record .(Interruptions)y He 1s completing his speech

*_r\]ot recorded
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(fnterruptions) Please don't put questions 1n between
(Imterruptions) No; notinthis way Now, Mr Poogjary, please complete
your speech
SHR1 JANARDHANA POQUJUARY Sir, unfortunately, some of us do
not know the facts That s why they are getting up like this The Home
Secretary of the Government of India has given a certificate on the
investigations done by the State Government saying that they have
done a commendable work Forget the judiciary; their own Government
has said it So, we must be armed with all the facts before presenting
our case That 1s why | am submitting, let us not politicise 1t If we
pohticise it,-then, it wilt only be beneficial to Mr Karim Telg) So, don't
do it_With these submissions, | conclude
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&{, 9 Sfefid e od E 3 g § 0 € TR w9l %Y, e famg w
Tl &, 1[0 W § 71 50 99 5u == 87 2 9R S 9 faey w8 aug 1 96
IR DN FT AT AA T

IUENAY TEreE, # Fa = § w18 #1F 9w 1 &) uea | = faws
F I I FE 9 w9 g ¥ 9wy fag =R S MR ye g, frge g
W aR-=R gy wan B, foreeh ™ Q98 wera o s 8, 3 saen T faeas /i
A1 9181 § Pfh 3128 SEH T 79 [ YT A1 375 A & 3w Tt st =
A S W I TEEEES I e Ty ¢ ssfee # sgeam adt A wi g
¥ 9H I A 2 IF W R e wai s wt A fF 32 T wie T
1 R ey T mn € i sod s o gn g == s @ )3 60 s wdE
T 7 el B, FE e F e A Mt g e e T wiR |
@ =1 AR == 797 w1 srEvawer ¥ wfaw § g 3 wrw ama, 209 s 3R
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377 2 A 7 A9 ¥ F{TH HEFTH 9B uE e F Ry 3@, e e w4
A LR G- F1 et 1 Tt o &, faefi it 8, e g 1w s S e fs waa =it
e € e e s ¥ fE A Fwm e S A, 4 9 & ad € emae e 6N
e &, T oft 3 ) A Aee B ¥, e R ¥ O are- arem |/ v
uuif

[Feavrsas (B L, veet) fand gy

Herew, ¥ 3 st fawst +1 sverg 0 F S 37 I9esTeay uee, 99
G HeA § o T 7 A AT 92 A AT 3t T THFT ATy FIa AP § I W
FAF] AT FH H HIIW F G, T0F SR dF IR RN Hfm s g a 4
<= ¥ 91 & T 9T T4 ¥ = w1 7 § gl 7w i "9 = € 6 qEiE S 9
S /3 g, Mg g WEa S ff e FE9 17 3F @ T e G ey
T IRy W I % 9 a1 999 & 3R A Hen & I ¥, 38 f |5y wef=
I et A e M FES B T IIE EE | i 21 A6 F1 &EF 9 9S8 T
T2 H Siaet d ag 9o w3 off 1 399 =g feed 5t I A 1S 60 TR
FUT FT U GHA FJO L, TWh ST 7« 0 949 F@ § d Sg-wg § gz +ft
a1 gl g TF U T rat 1995 A i Tare 1995, 37 @A T | afasw e w
e faariifdt 9 & 32 o 0 =yfafrm 2o =1 998 ¢ ot |30 9% 27 s,
2002 ¥ 29 1WA, 2002, 33 17 Tt & 84 =M 60 &M w90 & FF5m wiq e gdid
SifsTe gais =16 71 T4 1 3 faa 3me e erfae gan iR 3 wE, 1998 | @9
25 72, 1998, 3IH FT9 # TRafrd 31 & 1| U3 36 F 444 TS qgix F1 I8
BT 3 24 ITFFY 2000 F TR HE U5 TH A1@ RIS &1 e sfgd g3mid
TR AF A Fa e B fF M A0 A w E w et T @ muw
T3 i AR Sufera & 279 wom 9 ot @2 ) = A 9 3w HeA @ v faw w
31, TR 7l S IR e weft S Suttem W) 3R A € A S srer St | 3
Afaftae fawa I |ea, T mAue U o R yoe gt < gg thag 913 @ iR
3re B i S & sAr 9 g, Hiie 4 & fag o3ft 9, fiad o« & 19 2
3T 39 ot = 1 ST S 92 | 3T 71 8, o9 wEiEa H faE # e
e w o aga w1t 2Ed g 3a+ BEY T o = 9 St € Ty 39 fawm woans
FafEd faa o=t N TaE R g A fi e Fen . s dfF s wma g
fi o $Q "t ¥ 1w FHE T\ O, wwS F T o fe e @ i oft g
TR T 3 @ 991 & &t o Urde o §ATS ek WS 4 & | EHE JH
Fet 0 8 1y i ot s fam ) e faafed flifdn i 4 9 e adew s
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TS =0 FW 9, T9RE 537 F1 49, Wa ¥ yor o« 37 e 7)1 g
fiifén 9 3 o oy Svard & ST 1 fear 1 wmE o S W) & o s,
aféad arded % faemra @ S % foean 1 =617 v w3 e @ s fe ag Pt
Wi afF Rt TRl i qTafea M S s A P wa as
FIEE] 3N, TANRT THT? IugIngy i, gArEt @ gen ) q% IR aed § 103 #9
s g0 1 4 g 1A e gu it 9w A Faen w2 o, g it fifdn 3
frrerm a1, WA ® IfQ, TifeF | ST uEs o 9 3 FE o 97 5w,
o grded 9= 91 4, i 0@ 9 9ad § g = 69 off sargy ardew dreet
IGF I A ey Bt off Ao sl gw A ot S wEH @ @, A wEw A WA H
W, A% 94 499 1§ | e & 91 4 Wa @ vy fifdn sw A )
fira 9 9 <& P 373 WA & 1 w9 oifed fey afea f o st )
1 T g € T A 9% W e O %1 A A W arn An feehfE@ fifdn
T &1 3aF Yo 98 fiven ) =it et o it A v R | 9, e R
Forg T &1, 5 ot Tl a1, A wa 0 ® @ f ) = Y T T w 9N
FEAE FA &1 Fagrd e« fedt 1 ) 2=l 92l ) gt fomer® 9 3amm?
# forelt v 1 ) St ) AR SArET TR 9vE A = o = g € AfEn
form w5l St 4 ST & o faw et @ I o e ¢ a3 e 9w =
i e Profa e o sl R Frofa o, 39k 3y oo s FaE F R g &)
A a1 @ 7w A I 9w i i fifdn 39 4 o oo, it 3% woem w e
qfew &, & T & ST BRI #5091y i fifdn g @ 6 ot v
et A0 T A T IR R A e e | 1S faw ard deer A 1 meeen &
¥ I ET frepren &, S Treerer & A 1 O Prere & fan 19 % '
¢ ¥, = 9 e Y | Sk gantas S R 3 e gafas #1e wm Ow R Tw
T FHIQ TG g ARH Oy & FH aNa w7 ® ¥ 2y w@qrm s S gt ane
frapra ¥ 38 uEdt WY FON TE YHEa ISP THES-IH S T Y | BIES Y
Y F FT HaE I9F HE-F e FE Fiee 9 I g & Sm o fywe
1T o | o7 wef She |, U 7€ o n, g 1 9wt whe F frew oy

IqEVTEEH (TP W TeT) : T 3T Sff, 319eh fyw <R figse 4
it gw wue: Iywreas s, ¥ sed ards wEm

THE VICE-CHAIRMAN (DR A K PATEL) You have got very good
maternial, but please stick to the time
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st |t W : Qg0 AieH # T 90 o 9ga 9ifud & Su smg @@ € T
A Afea & 78 Wt qaw =g f§ gg 2w Y onfds granw fama g1 ¥ 1992 @
&R 3t 9 71 favg 1 3o T w g A S s 9 S S e g, =
e QU H1 qU 8] T@ TS dfea 398 | ) 959 geoqyl fawg &, opr 4 39
[E % WA T8 W@ AT 9 98 U @ TF § 31 9e 1 99 wd g T
qivs1 7 faw v 0 w1, 9 & 91 o faF o wiiae, § 9ga 9iea
# TEA T HINE F @G ST S, 90 w91 1992 9 @9 - J 9w
F an # =9 w1 a1, T uwits a9 T, g 969 R, 3RE 9Y-919 ) w9 € 356
e fofan ST § 1 2w feegquyE %1 5 wei 2 39 ff S feen =
FTE] dF 9 31 96 A 9, A S 9re & 390 A UF aneH) |amR faaen
Fifeh 391 90 F1 SR 399 9 77 81 7 1 20 % feu 39 arg o) e o
off, I F1 TG FH & 70 39 3 vga 947 9 foq w e € may | J@w S 9gen
sTeHT 41, 3G 7 39T U 8 didetd 13 & Te garn 3R |g Tias <9 1461
9% 39 &% WA &I WHF F QY 90 A 77| T2 A7 TS YE & TG 99 34 99 A
1 Qi) A &1 IR TR g1 91, AfFT & a1 g4 & A9E Wt IR FHE e T ek
FHR e & 9 a8 s 74| TR g g a1 39 39 1 A FHHe 78 @t 9n
*12 § gfer & @9 @2 @, g% @ mad € v nEea, vA ittt & R e o
TF -H-T&h ®l TA-FAd &0F 8 6 | 37, ¥ v a5g 31 Fa01 9 &5 +ad
AR e & 37 =77et W =g A 90 o faewit i foell | 9 39 4 | |
T T VI 518 39 &) 216 81 AR gg it ot 3 R I sE ST S €7 18
G g o & U yHSR A frerd e d (e gU U wagd § 91 Td &t
S fa gt oft 1 IR Farw TF U 23e-22 g weray F) W@ F1 61 wayH 94
HR 9 FqE AIL-BL R A | T T I B 9EeT, T IRE ) ©hY 1 &1
qhFT T & I IR A N AT I &, W Fr A 3w 7 1 srgan d ygr & si
g a1 99 ® fF SR S A, v @ "z | e gy FE sl w fae s 9)
AF A T2 G Ao 1 e, 18 Tt =01 var 72 | wEew, SO T W # W
4 A0 A fae T F1FE FHATC QI T2 51 | =9 S B E AR A A § 33
YI® B T | 98 Bh1dd © | 3WASTT § U = & I 7 it & 912 faa sdh
TE IH F A YE EE 3 IO A TR, Afma w9 &g @ T S ws eEhivE
HE H T 134 I H H FIE T 6] o9 (F W F ] g dF A R SEvIH O 9 |
H g frt oft 25 =61 220 | 4 9 vore o 31732-22g 1 M, U1 AT /A E
& S Jret Sl i A "ed # 9ar = g fF 39 drg i 1 79 fagm 1 3fgn
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T4 1948 T TR T St ® I UF TRed N YRE 9K 2 99| 91| J1A 98
e w=re A FE TE faed, e g ded T wE | [ w©fE @ e
£, 7 % TE &) I9E A FT BIET AT o7 e § I

THE VICE-CHAIRMAN (DR A K PATEL)  Please try to conclude

SHRI SATISH PRADHAN' Sir, | am going very fast @ 3% %1 15-20
TR H F A ¥ 7w U w1 gd ¥afe 2 aen d od T I @ g+
aga Acy 2, el T8 o i o 5T o g e & e i s a
Wi 1 T1? =9 QH = 98 1w i # ™ T i filin aiesu S
g ¥ o arl wa ¥ I R v ag fie st e wRfeg v o 9 €6
HAETHRA T8 & T 3 1 {3 &4 ¢ ¢, 7€ N uFI ¥ yufae GEnd o
e 1 =g T T R an 3 e B}, yeioy 39 3 s Ty wifs s 9E
F HI T ¢ BrT | IgEvreg e TRy, 391 fava § 9rg w1 g0 i warn 9w
§ TF g7t = 97 ot &, forY wga o= W @ ¥ i g fadaet e foran wmo)
RIS TSN o 0 A faea o w1 &1 wrow gf f gt & gfam e 3w
ufta = ¥, 99 g % Foy R gy < g A S o fstae wefa ot g we ot
£t &) g3 & 1 1 ft, 3= F aiE aF 39 A B S F A8 A @ a1 9|
g T = fore = 1 A <@ 1 Tk aand o Wil = 76 @) e 3w el
& SR T g 99 F @ F FI9 7 08, e a5 IF 7 g2 ) T™S g
et %1 "eg o T SR STelR @ sl #0908 9T F 590 | 7Y 0F 96
S ama oE ¥, A 2 IEFf &1 vF wede i & T g o ferem e S R
=z 0 wE | 7 W @ wea wiifE FE v a9 ¢ @ 98 W WS KB
HqEd & O 9§ 911 97 99 T | 9 |

TEed, | U A 99 IR [ WA 9w 1

ITEUTSES (Bl e Get): T WHTE TG A9 T 71 A o ¥
= |

st oeftw wum: @, W G W @ S O 9 S HeS ¥, gg s i fifen dw,
aifge o # aret B ot 21 1R sieT Skt <@ &1 wifewl ff 69 98 <91 %,
FE 7 9 ¥ | 7R 4 P g S TR uF 9 fewgfe e 99 B, 3u AR
T g8l F ) A2 3R, I 918 99 H = fifd 1 o sws wr faemtd Sm
o tE & uw foq e & man f s fifen 99 d e S He Ty, mmEs
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e w98 @ 9o, T =y d9eE § o 1 faamfd sim # sn e e @
S d 5" gg AT A TEI § o w1 9o ¢ B v O w5 gt @ 3wt
e g, IR e ATEL AT & ST A RN IARF RIREA ML
T8 1 TEgd ) gl fea o, ifFs =0 fagl i s A | waRt @
FY R IIFFE A A HFa ¥ B IFa 2 TF |9 A\ FE A
=T8T | 7 9F ARl & S GRS AF Y, 39 S9EY W FE Tl T HE BRI
¥ 7€+ 2 39w =) qfew QYA WIS @ & = w e T
fraa 9% 9o it zard ? 79 faug # oft STl 21 &) stavasa ¥

Ioayrery REed, fame aw e am famr s 8, fas 9w @ e e,
IE et AifEs Rifd ¥4 & G A uF TS B &, 39 [0 B § a6 1995
¥ AFT 1999 9% T @ 3R 74 diftus F 97 @| wen wd | 7t w4 313 23 fEm
F foAu €26 g F 0@ W@ 9, A4 9 7 7 22 =9 ) 96 IR WA A ®
g oM T T €3 B =9 oft 39 fawg & 90 d S F1 * fed 3 w1
#1178 Nt wF el fawg &, o i | faan =7 31 savgsa w9, ™
T Pafed Rifen 39 4 1o & 2 2 1 Fe § 4 Feeitie, e feaid
fifsm ¥ @ aer AT A% 2 Ja Tt & @ el fifén 4w 4 fasase =9
ferdie | 7 9154 R 91 & fog 31 -3 fo9 1 999 oo &1 380 39 91
freadi W8 ? 2% &1 7 &0 & fau faan gag s =nfge? gt fiee, 2=
fofe, g faqe 3 IR feaha oM & fov w9 e T ) s&a 74 ¥
afF= 9w guirayf =ma & fF g% 27 e & Ot Irh ® 9% weat Tw fare Tl
et 3l -2 fox a= Foe ot fiamen & (5l =g ol e afe amg 3w
7 & o # i Y w1 e A fF s e A v e o red @t
FEFT @ SN | A 2V F 79 i % for s T o o4 e feg Fide,
35+ wrg 1 100 gfFw, 98 Wi efaam et sira dm o A @ ¥ e & e ol
13 2F1 WIgS | T @e1awd a1 €, AfET 31 a9 Bd §U W, STy o,
% A oK AT & o e 1 IR ae & ¥ 0 A wed g, e mman
faryfd flifen 3w 3, 399 oA e A o it 3l 3 33 fama &) om = )
Yol T HY L, (W B ), | N FE AR A, 99 et gwEl v

ITAIEHE (B TH° T ) : FaA9 TUTH A1, WS FIFAE 3|

378



[22 December, 2003) RAJYA SABHA

oft wefte wor: & B T € ) o T W & @ fom une f argEn et 3
g 7o f& ¥a sndft Y ondl o = Y v T, S q9d wewel & A aw
ez O WE TR T TG 66 I9H) THEA B an q L (SAem)

THE VICE-CHAIRMAN (DR A K PATEL) There 1s 2 message
from the Lok Sabha

ot Wt v o O aifesfa 7

T, FH R E 1 A & Al 979 91 & F A9 99 g+ a9
TR FE T i gsam e F ST wmE s 5
Fome FH o 3ad @ °1d 9 andt ¥ 1 o 9w ge ¥ O 99 st ut, el
F{d e e Im # 1 A=d R Wi -8 e 8 4 W R 9
T g ¢ 3 e At Ao Y& T, 9% B F08 6 3¢ s Iws
a1t # o o el T8 ¢ | ar wFwa ¥ ol M 3 e e o HY
Fforw 1 ol wg-wg & S F1 oy w0 o e T, s S e aer
Y Iumangs vy, v o ved {1 g 2 el G A $ S Sy |
IR B R IO I GER N A $ A9 TEEEH F 10,000 v9¢ e Al
St e 3G T, 39 100 TUY FT TF AR o B 91| 5o 9 ey IR v R
e g @ I B W a1 N 59 W oagd o fEm iy fe mep e A A )
s X)L (R T EA) . TW Y B o TE o et @) e aw el e
I T © | YA e wrved W 9z e % i@ D 8 g ) Afe ey
fifen e S T2 w1 v S T Ad ¥, T@ gl T R w2 o wE
R 3ot g |

s a2 ¥ v IR orcd uequl foaey W o ¥ fF a1 rmd w
c(FEEE) | 9y 8 g w5 g, a8 sfedt fawg ¥ a1 ook wdfeawm ®
T e Ao &) 1l 7 giew |3 sRe frg, 3 9 9 25 org Toe s
foem & 912 4% %9 disdb s & 9™ T | CBI 3 9% T investigation Y6 &1 139
12 ¥, T8 FB brand new AlE ¥ 13N 39 fama wr IEETd o Y wifew w1 s
IHEHTR o & g 94 71 o 35 & IET 6 gorw ) 399 9 e 23 ol
%% % 3 93 12 Genuine 1 Genumne ¥, To1 %% 77 ¥ 1 fF 39 a7 & R
U 9 ¥ 3N 3w g e 2 e o w9 aRevH 3§\ @ brand new A ¥
9 S e 4, ITH J 680 25820-258300, TE SN HEA 1 AT F A &1, A =
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T |1 TER F I EEE A9 A we AF AE e, gy w1 fem, T i
IR T | A R A w1 EEA 1 R F e T IR A AR ISR T 9,
g8 A1 6 T99=R, 1997 oY 1 319 6 fagay, 1997 F1 ¥89 S & A confiscate fFT
o1 € o figd 9% e ¥ & v 3 e a5 § g e fou

SHRI B P SINGHAL Which year?

st welten War: ® 1997 Y A\ FTW G 1997 - I T F A2 N SEAN- I
aEl + e €, 305 796 7% € % A @ s1em- 3= AR o &= awi g
o | frord dF A g fea? s fod 9= & T d s g S & fF gome qra it
J12 3T €. ¥9 99 B Tt & Wiffga AR & At @ € 3R 18 2 =ifeg,
T Arn e weia R (sgau). ., 98 At G TR gen ¥ 19 v o 4%
FT 7 T S T [ER, S6E TR 3 12 RN, 2000 %) fora & iy s
I &% Jad qiET i = et 5 #y, Toawy 3R #e1 # T W A # gy A
o o I letters € T, I AT TF 37T I letter /A1 & o HTGH| T Y LT
fegm =ifT T T d91 foar o ¥ 1R 98 letter I8t & 3R 3 Fem1-39m £
| U & A9 H N FET-IAT Y F FHhd 87 34 AN I 2 9 GrIram
g ... ogaa )., O gfifrafq ¥ 1 & srem € % @ we faga &1 gerrdr &Y, 74
St 3 fawd 1 Geir &1 i 4e foen Fa & gan? 3T A YR A AN Hd § I[F
F? AN WOrE ST it fad wait &, wedea fae < fag w5 9, sraq |, -
IF F AR © T ¢ | T i T T 3 O3 S ea fawg & qept § (9 f Profa
feu wa € fiord 3 3 31 fgeiivd ffdn ¥ &, 3 faen WA g s 813
4q ZAA A9 F1, 74 79 fava w It € fF 79 =t ey, ded g3 e
& foru wra fomn, g0 fou & smaa anarf g 2w =t v & o 39 3aet s %81
& g |

600 PM
MESSAGES FROM LOK SABHA

(I) The Salary, Allowances and Pensions of Members of Parhament
(Amendment) Bill, 2003

(1} The Indian Telegraph (Amendment} Bill, 2003
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